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Weekly Hearing  schedule  for the month of January, 2019 (14.1.2019 to 18.1.2019) 
  

Date, Day and  

Time 

S. 
No. 

Petition No. Petitioner Subject in brief 

17.1.2019 
Thursday 
At 10.30 A.M. 
Miscellaneous 

Petition 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

1. 298/MP/2018 DVC Petition to claim of Fixed Charges due to unilateral termination 
of PPA by WBSEDCL in regard to supply of power from 
Koderma TPS of DVC. ( On admission ) 

2. 300/MP/2018 GMRKEL Petition under Section 79 (1) (b) and  (f) of the Electricity Act, 
2003 read with Regulation 14 (3) (ii) and Regulation 8 (3) (ii) of 
the Central Electricity Regulatory Commission (Terms and 
Condition of Tariff) Regulations 2014 and read with statutory 
framework governing procurement of power through 
Competitive Bidding and Article 10 and 13 of the respective 
Power Purchase Agreements, executed between GMR 
Kamalanga Energy Limited and its beneficiaries, seeking 
compensation on account of Change in Law events impacting 
revenues and costs during the Operating Period ( On 
admission ) 

3. 301/MP/2018 GMRWEL Petition under Section 79 (1) (b) and  (f) of the Electricity Act, 
2003 read with statutory framework governing procurement of 
power through competitive bidding and Article 10 of the Power 
Purchase Agreements dated 17.3.2010, 21.3.2013 and 
27.11.2013 executed between GMR Warora Energy Limited and 
the Procurers for compensation due to Change in Law 
impacting revenues and costs during the Operating Period ( On 
admission ) 

4. 307/MP/2018 RRVNL Petition under Section 79 (1) (f) of the Electricity Act, read with 
Clause 6.6 of the CERC (Indian Electricity Grid Code) 
Regulations, 2010 regarding outstanding amount of Reactive 
Energy Charges ( On admission ) 

5. 313/MP/2018 GRIDCO Petition under Section 79 (1) (c), (d) and (f) of the Electricity 
Act, 2003 read with Central Electricity Regulatory Commission 
(Sharing of Inter-State Transmission Charges and Losses) 
Regulations, 2010 and Regulation 111 and 114 of CERC 
(Conduct of Business) Regulations, 1999 for re-determination 
of Slab Rates for the period January 2016 to March 2016 i.e., 
Quarter Q4 of F.Y.2015-16 determined vide order dated 
12.3.2016. ( On admission ) 

6. 246/MP/2018 BHPL Petition for declaration and consequent direction for 
determination of transmission charges for the 220 kV D/C 
Bhilangana-III - Ghansali line in terms of the order dated 
10.5.2018 passed by the Hon'ble Supreme Court in Civil 
Appeals No. 2368-70 of 2015. ( On admission ) 

7. 383/MP/2018 BALCO Petition under Section 142 of the Electricity Act, 2003 read with 
Regulation 111 of the Central Electricity Regulatory 
Commission (Conduct of Business) Regulations, 1999 inter alia 
seeking initiation of appropriate action against the 
Respondents for non-compliance of the Order dated 27.4.2018 
in Petition No. 126/MP/2016. ( On admission ) 

8. 377/MP/2018 BALCO Petition under Section 142 of the Electricity Act, 2003 read with 
Regulation 111 of the Central Electricity Regulatory 
Commission (Conduct of Business) Regulations, 1999 inter alia 
seeking initiation of appropriate action against the 
Respondents for non-compliance of the Order dated 18.4.2018 
in Petition No. 18/MP/2017. ( On admission ) 

9. 299/MP/2018 BALCO Petition under Section 79 of the Electricity Act, 2003 read with 
Central Electricity Regulatory Commission (Grant of 
Connectivity, Long-term Access and Medium-term Open 
Access in inter-State Transmission and related matters) 
Regulations, 2009 for clarification regarding construction 
modalities for BALCO- Dharamjaygarh 400 kV D/C (2nd D/C 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Line) for the purpose of connectivity to BALCO for 250 MW as a 
bulk consumer 

10. 318/MP/2018 SEISPPL Petition under Section 79 (1) (f) of the Electricity Act, 2003 read 
with Regulation 7 of the 5th amendment of the CERC (Sharing 
of Inter State Transmission Charges and Losses) Regulations, 
2010 for  seeking quashing of the letters dated 28.3.2018, 
29.3.2018 and 3.10.2018 issued by PGCIL.  

11. 297/MP/2018 BDTCL Petition under Section 63 and 79(1)(f) read with Section 79(1)(c) 
of the Electricity Act, 2003 seeking compensatory and 
declaratory relief under the Transmission Services Agreement 
dated 7.12.2010 on account of certain Change in Law events 
inter alia pursuant to the liberty granted by this Commission 
vide its Order in Petition No. 216/MP/2016 dated 25.6.2018. 

12. 197/MP/2016 DVC Requirement of revenue in relation of Pension and  Gratuity of 
employees and retired employees during the tariff period 2014-
19 

13. 213/MP/2018 DBPL Petition seeking approval of the cost to be incurred by the 
Petitioner on account of change in law, for installation/retrofit 
of Electrostatic Precipitators (ESP), installation of Flue Gas 
Desulphurisation (FGD), installation of low NOx burners, 
providing Over Fire Air (OFA) and any other measures for 
compliance of the notification dated 7.12.2015 issued by the 
Ministry of Environment and Forests and Climate Change, 
Government of India in respect of Thermal Power Plants 
installed/commissioned after 1.1.2003; and for other claims on 
account of Change in Law under the Power Purchase 
Agreements 

14. 227/MP/2018 DBPL Petition under Section 142 read with Section 149 of the 
Electricity Act, 2003 and Regulation 111 of the Central 
Electricity Regulatory Commission (Conduct of Business) 
Regulations, 1999 inter alia seeking initiation of appropriate 
action against the Respondents for non-compliance of the 
Order dated 19.12.2017 passed by the Commission in Petition 
No. 229/MP/2016 

15. 269/MP/2018 AP(M)L Petition under Section 142 of the Electricity Act, 2003 for non- 
compliance of direction dated 28.9.2017 in Petition No. 
97/MP/2017. 

16. 249/MP/2018 APL Petition under Sections 79 of the Electricity Act, 2003 read with 
Article 13 of the PPAs dated 7.8.2008 for approval of Carrying 
Cost in terms of the Order of the  dated 31.5.2018. 

17. 260/MP/2018 KSKMPL Petition under Section 79 (1) (c), 79(1)(b) and 79(1)(f) of the 
Electricity Act, 2003 against the Respondent No.1 challenging 
the Notice dated 30.7.2018 for regulating power supply by the 
Petitioner to its procurers . 

 
 

Sd/-      
                     (T.D.Pant) 
           Dy.Chief (Legal)  
                              16.1.2019 

 


